
 

Metered Water 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, that the insurance cover of each item covering machinery 

extends to include the costs for which the Insured is responsible in respect of loss of metered 

water provided that the Insured maintains a record of readings from the Water Authority meter at 

intervals of not more than 7 days. 

The amount payable in respect of any one location hereby insured is limited to such excess water 

charges demanded by the Water Authority and resulting from the accidental escape of water from 

pipes apparatus or tanks in consequence of loss or damage under the Policy. 

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


